Form XI

Aggregate proposed shareholding in the bank (amount and %) by the promoter group, persons acting in concert (as defined
in explanation 1(a) to section 12 B of Banking Regulation Act, 1949), associate enterprises (as defined in explanation 1(a)
to section 12 B of Banking Regulation Act, 1949) and by entities in which the promoter group is considered as being
interested [Refer Section 184 of Companies Act, 2013]
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*To indicate the previous names also, if any
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